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Action Taken Report in compliance of the Hon’ble NGT order dated 10.11.2021
in OA No. 295/2021 in the matter of H.S. Khatana V/s State of Haryana

1. Background: -

Grievance in this application is against illegal mining in private and panchayat
land to the detriment of the environment at Village Rithoj, District Gurugram,
Haryana. It is stated that mining is being done (i) without requisite permission
and (i) in unscientific manner, resulting in depletion of water table, green cover
and damage to the water bodies.

2. Constitution of the Joint Committee in compliance of the Order dt.
10.11.2021 and submission of ATR dt. 28.08.2022.

As directed in the Order, a committee of following officers was constituted to
ascertain facts and furnish a factual action taken report: -

Sr. Name of Officer & Designation Deptt.
No.
1 | Smt. Anu, HCS, C.E.O. Zila Parishad, | Representative of Deputy
Gurugram Commissioner, Gurugram
2 | Dr. Rajbir Singh, IFS (Retd) Representative of SEIAA
3 | Sh. Apamnesh Kumar, Scientist B, | Representative of
Gurugram Region (N) Regional Officer,
Gurugram Region (North)

Earlier, the committee inspected the site on 10.05.2022 in the presence of the
applicant/complainant along with the officials of Mining Dept. and Revenue
Dept. The applicant had mentioned several sites of illegal mining in his
complaint including Rectangle Nos. 44, 45, 32, 33, 24, 25, 26, adjoining
rectangle numbers, and panchayat land. However, during site inspection, the
applicant showed only four sites in Rect. 31, 32, 25&7 of which approximate
area of recent/fresh mining was recorded as under:

I. Site 1 —Rect. 31-32: 1.4 acre

ii. Site 2—Rect. 32-25: 2.2 acre



iii. Site 3 —Rect. 25: 2.3 acre
iv. Site 4 —Rect. 7: 0.2 acre

The findings and conclusions of the committee report submitted on 29-08-2022
to Hon'ble NGT and included in their Order dated 29.08.2022 are reproduced

here for ready reference: -

1. There are irrefutable signs of recent/fresh mining and transportation of
sand about which no permit or plausible explanation or action taken
report was available till the day of inspection and further till now.

2. The mining conditions regarding felling of trees without due permission
and restricting the depth of digging to 9 ft. have been blatantly violated.

3. Based on above findings, the grievances of the complainant regarding
(i) mining without permit, (i) mining in unscientific manner and (iii)
depletion of green cover carry weight at least in regard to the recent/fresh
mining instances. Depletion of water table and damage to water bodies
is not being caused by the mining activity per se, but subsequent land
leveling/compacting may obliterate small body bodies and impoverish
sub-surface moisture regime. Denudation may increase evaporation
losses and enhanced absorption of solar heat. Removal of porous sand
and increase in impervious surface may reduce infiltration and affect
ground water table. At present, the old mining pits are serving as
seasonal water conservation puddles.

4. This site adjoins the Aravalii hill range which makes an important wildlife
habitat and a narrow wildlife corridor from Mount Abu to Delhi. The
ecology of the tract is already under stress due to biotic pressure from
both sides of the Aravalli hills. The indiscriminate mining in this area is
poised to cause irreversible damage to the natural ecosystem, wildlife
habitat, enhance air pollution and add to global warming. Therefore, all
concerned departments need to take timely and effective measures to
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enforce the applicable laws/rules in the interest of the environment and

ecology of the region.

3. NGT Orders dated 29.08.2022 and 05.01.2023

Hon'’ble NGT observed in their Order dated 29.08.2022 that required remedial
action was not taken on the above findings and conclusions, and issued
directions to file further action taken report in this regard. In compliance to this
Order, the Mining & Geology Department and the Forest Departments provided
their ATRs vide letters dt. 29.12.2022 and 02.01.2023 respectively which were
submitted to the NGT on 02.01.2022. Hon’ble NGT observed in their Order
dated 05.01.2023 that these ATRs were of very casual nature and that they did
not find anything of substance thereinto address remediation of the damage
already caused. Expressing their serious disapproval and warning of stern
action, Hon’ble Tribunal directed to file the ATR again as per the directions
given in the order dated 29.08.2022.

. Action Taken Reports of the Forest Department (FD), Mining & Geology

Departments (MGD), and the factual status on the site as on 25.01.2023

The site was revisited by the joint committee on 25.01.2023. The complainant
Sh. H. S. Khatana was requested on phone to accompany the committee for
the site visit but he expressed his inability to join. During the site visit, the
factual status was captured in several photographs which are enclosed as
10+2 photo plates numbered P/1 to P/10 placed on 12 pages in the end of this
text.

The district officials of the Forest Department and Mining & Geology have
shared their recent action taken reports dated 03.02.2023 & 04.02.2023 which
are enclosed as Appendix 1 and 2 respectively along-with their own
annexures. The ATRs shared by the Forest Department and Mines & Geology
Department have been examined by the committee in the light of the factual
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status as seen on the site. The comments on the ATRs are made in the
following paragraphs.

A. ATR of Forest Department

1. It is stated in the ATR that Rectangle nos. 24(min), 25(min), 26(min),
44(min) and 45(min) are covered either under Aravalli Plantation or notified
w/s PLPA 1900 and thus are forest land, and that ‘No mining activity in the
forest land is permitted and forest department takes action against the
offenders as per law. Further, entire area of Schna tehsil is notified under
general section 4 of PLPA wherein felling of trees without permission from
the Forest Department is prohibited. It has been stated that Forest
Department has not issued any permission of tree felling for carrying out or
enable mining in the said land either to panchayat or mining agency.

2. The responsibility of seeking such permission from the Forest Department
lies with the land-owning agency or the agency carrying out mining.
However, the responsibility of taking action on any violation of PLPA by
carrying out any unpermitted activity lies with the Forest Department, which
ought to be done timely of their own instead of waiting some committee to
point out the violation.

3. As mentioned in the Forest Department’s ATR that the time-series analysis
of satellite images does indicate mining and tree felling instances. The
value of trees or plants in this sandy tract doesn’t lie as much in their timber
or fuel value as in the ecosystem services rendered by them in the form of
sand dune stabilization, soil binding, addition of organic matter and
moisture conservation as shown in photo plate P7 & P8. However, in total
indifference to the ecosystem concerns, the plants or trees coming in the

way of sand/earth excavating machines are almost certain to be uprooted

Yo

and removed.

LEVE



90

A comparative study of the imagery of Aug 2017 and March 2022 as
enclosed in the Forest Department's ATR shows that in kila no. 6 of
Rectangle 32 (closed under general Section 4 of PLPA where prior
permission for tree felling is required), there was considerable green-cover
during 2017 including several trees, but it has disappeared before March
2022 as it is nowhere to be seen in 2022 imagery. Further the green cover
also seems to have decreased Rectangle 12, 13, 14 and 15 of village Rithoj
in recent years.as indicated in satellite imageries of September 2017,
October 2020 and March 2022 enclosed as P2.2.

. The Forest Department’s ATR shows several measures adopted to check

illegal mining and tree felling. However, the effectiveness of the same in
the areas visited on 25.01.2023 was not found satisfactory as shown in
following date-time-location stamped photos.

a) The earlier sand mine in Rectangle 7 (P3) is being further
extended/deepened inwards. The old mines are being activated as
observed in Rectangle 25 (P4& P6). The trees coming in the way of
mining operations are being indiscriminately uprooted or rendered
vulnerable to falling down as shown in P7 & P8.

b) Some new plantation was noticed but its survival and healthy growth
is highly unlikely (P9). About 10 saplings planted near a pond have
been provided with brick fencing. The accompanying forest officials

told that 1500 Papri saplings have also been planted. However,
present average height of the surviving saplings is about three feet
and there is no fencing. The saplings are susceptible to browsing and
trampling by the intense cattle pressure as indicated by the cattle

footmarks and droppings on the sandy terrain.

5. The department has submitted a Restoration Plan (as enclosed) involving

plantation of native species during the coming July/August for restoration
of green cover in village Rithoj closed u/s 4&5 of PLPA 1900. Besides the
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proposed plantation, the plan includes various measures for overall
protection of the ecosystem and take proactive steps whenever any
damage is done. It can be expected that better & adequate technical and
protection measures will be taken for restoration and protection of the

ecosystem and environment.

B. ATR of Mining and Geology Department

. In the context of fresh mining observed on 10.05.2022, the mining officer
has cited certain letters written to the SHO Police Station Bhondsi vide
Memo No. 375 dt. 11.05.2022, 1147 dt. 29.08.2022 & 2221 dt. 09.01.2022
with copies to the Forest Range Officer and BDPQO Sohna for necessary
action. Above letters of the mining officer have finally resulted in registration
of an FIR no. 0023 dated 25.01.2023 PS Bhondsi. The culprits involved in
the said illegal activities should be identified by the police and action should
be taken as per law.

. The mining officer’s plea of (i) consent of the owner for the excavation and
(i) use of the earth in the development of a National Highway Project do not
justify violation of the mining rules in vogue and eventual damage to the
ecosystem and environment.

. The claim of the Mining Officer regarding compliance of STP conditions is
unacceptable. The uprooting/damage of trees during mining is apparent
albeit there is no instance of obtaining prior permission from the forest
department. Similarly, the depth of digging far above the height of the
excavators’ bucket and exceeding the permissible 9’ is more than apparent.
Further, there is no record of any action taken against any permit holder for
violation of the permit rules/conditions, like imposing penalty etc.
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4. There is no explanation viz., any right, privilege, concession, permit or

license issued under any rule for the new mining operations and the
activation of old mines noticed by the joint committee on 25.01.2023.

. Besides registration of the FIR on 25.01.2023, on recommendation of the

BDPO Sohna, the Gram Panchayat Rithoj constituted a local committee on
17.01.2023 comprising the Sarpanch, Panch, Panchayat Secretary, village
Chaukidar, Mining Guard and Forest Guard to stop the illegal mining. This

committee should work earnestly to ensure prevention of illegal mining.

. Other measures reported in the ATR include deputing a mining guard for

strict vigil over illegal mining, erecting a sign-board and digging trenches at
the entry and exit points of Panchayat Land dunes. The signboard and the
trenches dug at the mining entry and exit points are shown in photo P1.
However, these measures have been taken very late after the previous
committee visit on 10.05.2022 because in the meantime, the mine in
Rectangle 7 (P3) has been further extended/deepened whereas in
Rectangle 25, fresh-mining operations (P4) and activation of old mines (P6)

were observed.

. The mining officer has estimated the quantity of the theft of earth on three

sites as 2860, 588 and 274 MT. The loss of royalty to the government @
Rs. 3.50 per MT as per Mining Rule of 2012 works out to Rs. 10010, 2058
and 959 respectively further totaling to Rs 13,027/-. Besides the loss of
revenue to the government, there is much more ecosystem loss in terms of
disturbing the stabilized sand dunes, moisture conservation and green
cover. It is expected that the Police and Mining department will find the real
culprits and recover the revenue loss, besides ensuring that such revenue

and ecosystem loss will not recur.
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5. Findings and Conclusion: -

;

Present quantum of fresh excavation of soil as observed on 25.01.2023 on
the site is far less than that seen in the previous visit of the committee on
10.05.2022 even-though new mining operations and activation of some old

mines is still a reality.

. The police FIR on the 10.05.2022 incidence has been registered only now

on 25.01.2023 after 8 months. Similarly, a local committee has been
constituted only recently on 16.01.2023, trenches have been dug across
paths, a mining guard has been deputed and public notice board have been
fixed. This committee should work earnestly to ensure prevention of illegal
mining and Police Department should take immediate action.

The mining officer seems to be helpless in controlling illegal mining thus far.
Now, deputation of a Mining Guard with Local Committee in this area may
help in prevention of illegal mining activity. District Administration must
review the functioning of this committee.

The concerns expressed by the committee in its previous report about
importance of the narrow Aravalli hill ecosystem as a threatened wildlife
habitat and corridor requires seriousness consideration. The sand dunes of
this village form a protective buffer for the Aravalli hills situated further high

in the east. The onus of implementation of the proposed Restoration Plan
lies with the Forest Department but the expenditure should be shared by

the beneficiary departments of mining revenue, primarily the Mining &

3

Geology Department.
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5. The village panchayat should provide full support in successful
implementation of the restoration plan and protection of the ecosystem and

environment.

\
uﬂﬁ%«yﬁ g
ﬂ nw G

aushik, Sciéntist B, Dr. Rajbir Singh, IFS (Retd) u, HCS
CEO Zila Parishad, Gurugram
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Photographs referred in the text are placed on following 12 pages

P1.
extraction path(d) Inspection team standing neat the trench (c).

(a) A warning against illegal mining; and (b)&(c) Trenches dug to block the sand

P1.2: Joint Inspection Committee standing near the trench dug on the sand
extraction road

P2.

State of Plantation and cattle pressure depicted by footmarks in the sand.

P2.2: Decrease in green cover in Rectangle 12, 13, 14 & 15.
P3. Additional mining (a) in previously reported mining seen on 10-05-2022 in
Rectangle 7

P4.
PS.
P6.

P7.
P8.
P9.

Fresh Mining excavation in about 300 sgm area and from 4 to 7 m. height
Old mines without any significant recent excavation activity
Start of operation in old mines

Plight of trees, exposed root-length exceeds 3m
Root exposure followed by digging and uprooting
State of Plantation: Heavy browsing and trampling pressure but little protection

P10. Land-use change near village

11
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Pl

A. Action Taken

(2) A warning against illegal maming; and
(b)&(c) Trenches dug to block the sand extraction path
(d) Inspection team standing neat the trench (c).

12



P1 (part 2): Joint Inspection Committee standing near the trench dug on the sand
extraction road

13

97



98

P2. State of Plantation and cattle pressure depictad by footmarks i the sand.
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P2.2 Google Earth images depicting change in the landcover of Rithoj
rectangle no. 12, 13, 14 and 15 in recent years

(i) September 2017

(i) October 2020

15
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P3. lAddiﬁonal mining (3) m previouszly reported mining seen on 10-03-2022 in Ractangle 7

Gurugram, HR, India

Kadarpur, Gurugram, 122102, HR, India
Lat 28.361870, Long 77.103083
05/10/2022 03:39 PM
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P4. Fresh Mining excavation in about 300 sqm area and from 4 to 7 m. height
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P3. Old Mine:z without any significant recent excavation activity
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Start of operations m old mines

Pé6.
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P7. Plight of trees; large expozed root-length exceeds 3m

20
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P8. Root exposzure followead by digging and uprooting

21
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PS. State of Plantation: Heavy cattle browsing-trampling pressure and little proection

3}
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P10. Landuze Change: (z) Old college and (b) new compound boundary
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Action Taken Report in OA 295/2021 in the matter of H S Khatana vs Uol &Ors

The subject matter of the OA is illegal and indiscriminate mining activities in Rectangle no 24, 25,
26,32,33,44 and 45 in the revenue estate of Rithoj Village in Sohna tahsil of Gurugram District.

Rectangle no 24(min), 25(min), 26 (min),44(min) and 45(min) of revenue estate Rithoj are under
ownership of panchayat and are covered either under Aravalli Plantation Project or notified under
Punjab Land Preservation Act,1900 and thus are forest land under forest conservation Act,1980 by
virtue of Hon’ble Supreme Court order. Mining activity in the forest land is prohibited and forest
department takes action as per law against the offenders if incidences of mining or any non-forestry

activity happens.

Entire area of Sohna Tahsil is notified under general section 4 of PLPA, 1900 where trees can be
felled/cut only after permission from Divisional Forest Officer. Thus, for the felling of trees in areas
closed under general section 4 of Punjab Land Preservation Act, 1900 permission of the forest
department is required. Forest Department has not issued any permission of tree felling for carrying out
or enable mining in the said land either to panchayat or mining agency. It was responsibility of land
owning agency or the agency caring out mining to take permission from the forest department.
However, no such permission had been taken. Forest Department takes action against the felling of
trees in areas notified under general section 4 of PLPA as per Law.

Forest Department remains vigilant and have issued Forest Offence Reports for any violations (Both
felling of tree in the area as well as mining in forest area) reported. The details of Forest Offence Reports
issued for violation reported in Rithoj Area are as under:-

S.No | FoR No. & Date Type of Offence Remarks
(Mining in Forest Areas/
Felling of Trees)
1 029/0496 Lifting of Earth in PLPA area | PC Case in Special Environment
dt. 24.06.2019 (1095 M?) Court, Faridabad (Case No. 02/20)
2 028/0496 Lopping of Trees in PLPA Area | CC No. 19-S/2019-20 amounting to
Dt. 11.06.2019 1000
3 027/0496 Lopping of Trees in PLPA Area | CC No. 18-5/2019-20 amounting to
Dt. 03.06.2019 1000
4 32/0496 Violations on Forest Land PC Case in Special Environment
dt.5.07.2019 (18 acre) Court, Faridabad (Case No. 32/2020)
5 22/0497 Lifting of Earth in PLPA area PC Case in Special Environment
dt.23.08.2019 (200 M?) Court, Faridabad (Case No. 19/2020)
6 053/0496 Lifting of Earth in PLPA area | FOR compounded(Rs 3 lakh) on
dt.17.5.2021 (600 M?) 09.07.2021
7 057 /0496 Encroachment (30904 M?) PC Case in Special Environment
dt.24.08.2021 Tree Felling (05 Nos), Court, Faridabad (Case No. 30/2022)
8 021/501 Lifting of Earth in PLPA area; | PC case will be filed in Special
Dt. 03.01.2023 Tree felling (05 nos.) Environment Court

Copies of FoRs are annexed as Annexure 1.

25
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For the assessment of extent of mining in forest areas or extent of loss of green cover in the area of said
rectangle numbers, a time series analysis based on the satellite images as available on the “Google
Earth” web portal has been carried out. The satellite images are annexed as Annexure 2. The satellite
imagery does indicate mining and tree felling instances. The incidences of illegal mining as well as tree
felling which may occur are acted upon by the Department as per law.

Measure adopted to check illegal mining and tree felling in Rithoj area

e These Khasra No. being in close proximity to village are prone to lifting of sand/soil by villagers.
e Instructions have been issued to beat guard to keep the constant vigil in the area.
e Restoration plan of the land through plantation is attached with this as annexure 3.

e A Display Board has been erected with warning that the tree felling/mining in the forest area is
prohibited and offenders are liable to be punished as per Law.

e Public announcement in the village has been made to make the people aware with applicable
law relating to mining and tree felling.

\/

\

Deput nservator of Forests
Gurugram
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Timeline Analysis of Mining in Rectangle No 31, 32,33,43,44,845 out of which Rectangle 31(min), 44 (min) and 45(min) are under PLPA/Aravali PIanatiaoJ 1 9
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Timeline Analysis of Mining in Rectangle No 24, 25 and 26out of which Rectangle 24(min), 25 (min) and 26(min) are under PLPA/Aravali Planatiaon 1 27
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Annexure-3

Restoration of forest land
Introduction: - The land is in revenue estate of village Rithoj having ownership
of panchayat. The land has around 3.5Ha. vacant space in Mustil no. 9 kila no.
2&10, Mustil no. 10 Kila no. 11 &12, Mustil no.11 Kila no. 22&23, Mustil no.
18 Kila no. 15, 18/1, 23/2, 24, 25 and Mustil no. 25 Kila no. 8/2, 1, 1/2, 9/1, 9/2
where plantation could be taken up. The land has very high anthropogenic
pressure and is prone to sand mining. For the successful plantation, it would
require treatment of soil, plantations of native species, special provisions of

protection and maintenance of plants for at least three years.

Type of soil and land conditions: -The land in question is in ownership of
panchayat which has sandy soil. The soil over the land in question is such type
that is made up of a high percentage of sand particles and has a low percentage
of silt and clay. It is nutrient poor, and it is difficult to grow any vegetation

without proper management and soil amendment.

Essential prerequisite for plantation to be successful: - Reforestation and
rehabilitation of degraded areas in sandy soil areas will be done through
plantation of appropriate tree species which are native to the area. Trees with deep
root systems such as Ailanthus and Acacia, are well-suited to sandy soils and can

help to stabilize the soil and prevent erosion.

Before planting, the soil would be prepared by removing any invasive plant
species and adding organic matter, such as compost or leaf litter, to help improve
the soil structure and fertility. Additionally, appropriate irrigation and nutrient
management practices would be implemented to ensure the survival and growth

of the planted trees. It would also be necessary to protect the young trees from
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herbivores and other threats, such as fire, until they are established and can

withstand these pressures on their own.

Season in which plantation activity to be done: - The monsoon season is
generally considered best time for planting trees in many regions. During the
monsoon season, there is usually an abundance of rainfall, which provides
sufficient water for the plants/saplings to establish their roots and begin growing.
The soil would also be moist and easier to work with, making it easier to prepare

the site for planting.

Details of plantation: -

e On the abovementioned land plantation of Native Species will be taken up
during coming plantation season which is July/August. July is more
conducive for plantation activities in comparison to Feb/March as
explained in earlier paragraph.

e Sandy soil have low level of nutrients and poor water holding capacity.
Organic manures such as compost, green manure, and well-rotted animal
manure will be used to improve soil fertility, and which could support plant
growth. A 2-3-inch layer of manure in the pits digged for the plantations
of saplings would be added. Addition of manure in the pits will increase
water holding capacity of soil, enhance nutrient condition of soil and will
help establish saplings and their better growth.

e The said land is near to village and have high levels of anthropogenic
pressure. To ensure better growth of plants and prevent grazing wired or
organic fenced would be used. Necessary provisions for the fencing would
be made in the budget proposal.

e Plantation of Native Species will be taken up during coming plantation

season which is July/August. A provision for protection and maintenance
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of sapling for 3 years would be made in the plan. Budget proposal would
be submitted to competent authority for carrying out plantation in coming
monsoon season, having provisions for fencing and other silviculture
operations for 3 years.

Brief details of eco restoration is given as under :-

a. Total area that can be restored 3.5 Ha. Approx.
b. No. of Plants to be planted 2000 No.
c. Native Species to be planted Ronjh, Kheri, Tortlas, Beri, Dhak,

Papri, Alanthus.

d. Type of Soil Pure Sandy (Tibba Type) near
Aravalli Foot Hills

e. Mode of protection of plantation ~ Barbed Wire Fencing and Daily
Patrolling.

f. Type of irrigation By Tractor Tanker/Naturally

g. Most favourable Plantation season  July-August
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s . aS Pprafed @M Tg qfasm faumT, e %@&Q"
ety e Office of Mines & Geology Department, Gurugram %Wj
To
Sh. Aparnesh Kumar , Scientist B,
(Member of Committee as representative of HSPCB
& Coordinator with concerned Members / Departments)
Gurugram Region (N)
Memo No.23 ¢ Y Dated: e3~¢c2 - 2022
Subject :- Action taken report in OA No. 295 of 2021 titled as H.S. Khatana Vs

State of Haryana.

Please find enclosed herewith the revised action taken report in this regard is

hereby sent to you for further necessary action and information please.

f

Mining Officer
Mines & Geology Department
Gurugram.
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Action Taken Report in OA N0.295/2021

OA No0.295/2021 is concering with the illegal mining in village
Rithoj, Gurugram. The present report is being submitted in terms
of order dated 29.08.2022 and 05.01.2023 passed by Hon’ble
National Green Tribunal.

It is submitted that illegal mining instances have been observed in
Panchayat Land. The excavated ordinary clay from private land has
been disposed of as per Short Term Permit (STP) issued by the
Department. It is also submitted that no tree has been felled on
the land in respect of which STP was issued.

In respect of instances of illegal mining observed in Panchayat
Land, during inspection conducted on 10.05.2022 by the joint
committee., it is submitted tha a complaint was forwarded to SHO
Police station Bhondsivide Memo No. 375 dt. 11.05.2022 for
lodging FIR against the offenders and also increase the patrolling in
this area. Copy of the same was also forwarded to Block
Development Panchayat Officer, Forest Range Officer Sohna, RO
Haryana Station Pollution Control Board (North), Gurugram for
information and necessary action. (Copy attached as annexure
“A-1"). During the inspection on dt. 23.08.2022 by the inspecting
team of this office sign of theft of ordinary clay in panchayati land
was noticed. A complaint was lodged in Police Station Bhondsi vide
Memo no. 1447 dt. 29.08.2022 and copy of the same have also
been forwarded to Range Forest Officer, Sohna and BDPO Sohna
for further necessary action (copy enclosed as Annexure “A-2").
During the inspection of dt. 09.01.2023 by team of this office, sign
of theft of ordinary clay in panchayati land was noticed. A
complaint was lodged in Police Station Bhondsi vide Memo No.
2281 dt. 20.01.2023.Copy of the same have also been forwarded
to Range Forest Officer, Sohna and BDPO Sohna for further
necessary action (copy enclosed as Annexure “A-3"). On the
basis of complaint of Mining Deptt. Gurugram, an FIR No. 0023 dt.
25.01.2023 has been lodged in Police Station Bhondsiin respect of
illegal mining and theft of Ordinary clay in Panchayati Land (copy
of FIR is attached as Annexure “A- 4.)

In respect of STPs issued between November 2020 to May 2021, it
is submitted that excavation of ordinary clay from land bearing
Rectangle No. Khavatkhata no. 138/146, mustkil no. 33 kila no. 6
(8-0) total rakba 8 kanal O marla, Khavatkhata no. 148/156,
muskitl no. 24 kila no. 17 (8-0) 8 kanal 0 marla., KhavatKhata no.
108/114, Mustkil no. 25 kila No. 24 (8-0) , KhavatKhata no. 283,
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Musktil no. 32, Kila No. 4 (8-0) ( total 16 kanal O Marla,
khavatkhata no. 114, muskitl no. 25 kila no. 24 (8-0) khata no.
255 musktil no. 32 kila no. 4 (8-0) total 16 kanal 0 marla ,
&Khavatkhata no. 234/251 mustkil no. 45, kila no. 11(8-0)
12/1/1( 3-0) ka total 11 kanal 0 marla , khavatkhata no. 234/251,
mustkil no. 45, kila no. 11 (8-0) 12/1/1(3-0) ka 1/ 2 bhag 5 kanal
5 marla , musktl no. 44 kila no. 6/1 (4-0) 7 (8-0) ka
327949/449760 bhag 8 kanal 14 marla total rakba 13 kanal 19
marla) owned by local persons (Pvt. Land ), STPs were issued
under rule 31 of State Rule (Haryana Minor Mineral concession,
stocking, transportation and prevention of illegal mining Rules-
2012) and said excavated ordinary clay was used for development
work (Highway Project). In case of excavation upto 09 feet, it is
submitted 02 STPs were repeatedly issued for excavation of
ordinary clay upto depth of 5-5 feet (10 feet) in same
Khavatkhata no. 108/114, Mustkil no. 25 kila No. 24 (8-0) ,
KhavatKhata no. 283, Musktil no. 32, Kila No. 4 (8-0) ( total 16
kanal 0 Marla) &KhavatKhata no. 234/251 mustkil no. 45, kila no.
11(8-0) 12/1/1( 3-0) ka 1 /2 bhag 5 kanal 5 marla due to height of
above said lands which are in dunes shape and above the natural
ground level. Said STP's were issued after taking consent of land
owner and said STP were issued for the development of National
Highway Project. The said land used for excavation, was in form of
dune, before the excavation/ before the issuance of STP's It is
submitted that STP can be obtained only as per ONLINE
PROCEDURE through HEPC Portal. The land under STP is being
inspected pre and post excavation to verify the compliance of STP
conditions. No violation was found in case of any STP issued as
stated above.

During the visit on dt. 25.01.2023, the Joint Committee found
signs of mining at three sites at Panchayat Land which appeared to
be done 15/20 days back. Amount of theft of ordinary earth/ loss
the Government exchequer has been calculated by the Department
as per quantum of earth clay excavated.2860 MT of ordinary earth
was theft at one site and Rs. 10010/~ is loss royality(rate of
royalty of ordinary clay is Rs. 3.50/- per MT as per first schedule of
Haryana Mines Mineral Concession and Stocking Rules -
2012,(photo of site is enclosed as Annexure “B-1"). On site
24588 MT of ordinary earth was theft and Rs. 2058/~ is loss of
royality(photo of site is enclosed as Annexure “B-2"). On site
374274 MT of ordinary earth was theft and Rs. 959/~ is loss of
royality (photo of site is enclosed as Annexure “B-3").
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ACTION PLAN TO STOP ILLEGAL MINING ACTIVITY:

1. To avoid illegal mining instances by local villagers and
otherwise in the village Panchayat land, matter was taken up with
the Block Development Panchayat Officer, Sohna. Thereafter, a
Local Committee has been constituted to control and prevent the
illegal mining instances. This Committee consist of Sarpanch,
Panch, Gram Sachiv, Chaukidar of Panchayat, Mining Guard and
Forest Guard (letter dated 17.01.2023 enclosed as Annexure
“C-1"). One Mining Guard and Forest Guard are deputed for this
panchayat land only. Copy of officer order dated dated 13.01.2023
deputing a mining guardis attached as Annexure “C- 2"). This
committee is visiting the land in question regularly.

2. Apart from this, trenches were also diggedon 09.01.2023 at
entry and exit point of Panchayat Land sand dunes to restrict any
kind of vehicular movement in the area (Photograph attached as
Annexure “C-3"). On dt. 25.01.2023,another trenches were also
digged on the path going to sand dunes in Panchayati land of
village Rithoj (photographs attached as Annexure “C-4").

3. A sign board regarding not to do illegal mining/theft of
ordinary earthin said area is also fixed at entry point of Panchayat

land (photo attached as Annexure “C-5 it 3

4. It is relevant to mention here that on earlier occasion of
illegal mining, an FIR No. 0032 dt. 10.02.2020 has been lodged in
P.S. Bhondsi, Gurugram and Rs, 8,72,000/- recovered as Penalty
and Environment compensation from the offenders who indulged in
theft of ordinary earth in Panchyat land of village Rithoj. Similar
action will also taken in cases under FIR, after defaulter are
identified as per investigation.

5. The department has also requested Divisional Forest Officer
Gurugram to do plantation to increase green cover in said area.
There is one old mining pit serving as water conservation puddle. It
will be helpful to reachrge ground water (photo attached as
Annexure “C-6 ).

Mining Officer
Mine&GeologyDepartment
Gurugram.
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Anhexupe ~'A-4"
A-¥ Haryana Police (8R=mom gﬁm)

LLF.-1 (Thrd T STH-1)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

ygH Fgaar R
(U 154 &3 yiear @fdar & d&d)

District (fram): GURUGRAM P.S. (4T&T): BHONDSI Year (39): 2023

FIR No. (W..R. ¥.): 0023

Date and Time of FIR (T.Eq.R. # e v wo737):
25/01/2023 22:41 hrs

S.No. (#.9.) Acts (Fffag#) Sections (URT(T))

(a)

1

(b)

(©)

1 MINES AND MINERALS 21
(DEVELOPMENT AND
REGULATION) ACT, 1957

IPC 1860 379

[g*]

Occurrence of offence (3T9ITE HY

gedT):
Day (T&=1): Intervening Days Date from (f&=®F @) Date To (e a&):
10/05/2022 25/01/2023
Time Period (¥#% 3rafd): Time From (&#d &): 17:00 Time To (§7Y TF): 22:35
hrs hrs

Information received at P.S. (UTAT S&T AT Ied  Date (R&aATe): 25/01/2023  Time (FFY): 22:41

§'§)1 hrs

General Diary Reference (USaTA€T Entry No. (WiafSe #.): Date'and Time

HeH): 040 (Reiw 3t woa):
25/01/2023 22:41
hrs

Type of Information (FIAT HT THR): Written

Place of Occurrence

(Iaz:rmm-r):

(a) Direction and distance from P.S. (4= & gt 3 f&am): EAST, 8 Km(s) Beat No. (dic #.):
(b) Address (9aT): 3Tg 31,
(¢) In case, outside the limit of this Police Station, then Name of P.S. (ﬂﬁ' uraT HAT. & aET & a 9=

T ATH):

District (State) (FraT (T=71)):

Complainant / Informant (FRreraasar / '{ﬁﬂ'ﬁﬁ-ﬁ)

(a)
(b)
()
(e)
()

Name (AT#H): @de HOFR @ vad

Father's/Husband's Name (Ramafa &1 am):
Date/Year of Birth (=5 fafdr / a¥): 1983 (d) Nationality (Ts&radT): INDIA
UID No. (33T 4.):

Passport No. (JrH9IE H.): 64



Haryana Police (gRmmom ‘Iﬁ'ﬂ') 1 49
LLF.-I (Thrgd A Bra-1)
Date of Issue (IR &¥A T GamH): Place of Issue (ST &Ta &1 FAT):

(2)  ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN) (Jgame f&avor (Ter
T8 FASr &8, qwae, IS w., gfawr agdw, 49 #419))

S. No. (#.8.) ID Type (989 T & THN) ID Number (g9 H&AT)
(hy  Occupation (SITHTY):

(i) Address
(g):

S.No. (#.4.)  Address Type (9T & FHR) Address (9<T)

1 I 4 z IGRA]
B i s T mzm’r T qfaA, SECTOR-14, GURUGRAM,
HARYANA, INDIA
2 : St ) y o
S gaa #fosl va Hfas«, SECTOR-14, GURUGRAM,
HARYANA, INDIA
)  Phone number (GIHY H.): Mobile (HYaEe H.):
7. Details of known / suspected / unknown accused with full particulars (e / gy / s m'!fﬁ? w1 q¥ faawor wiea
o)
S.No. Name (ATH) Alias (3=ITH) Relative's Name Present Address(@TAT )
(F.49.) (Reder &1 A1)
8. Reasons for delay in reporting by the complainant / informant (FRreraasar / ?@m‘l canT foré 8 & o=
FUA B HIOT):

NO DELAY BY POLICE
9,  Particulars of properties of interest (gafrua wwafea &1 Raron):

S. Nf" Propertty Category (wFafea Property Type Description (faaTor) Value(In Rs"_')
(#.9.) s (@Fufed & 9&HN) (7T (¥ 7))
HUMAN
! OTHERS ORGANS/PRODUCT f3dY &1 3rdy @elet 5,000.00
S

10.  Total value of property (In Rs/-) (weafea &1 A HAeA(T #)): 5,000.00

11. Inquest Report/ U.D. case No., if any (g gHter e / gagsor q., o 15
1)

8. No. UIDB Number (Z.2T.9&T0T §.)
(&%)
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Harvana Police (8Rmom gfer)

12.

13.

LLF.-1 (Trhd sira ®i-1)
First Information contents (YUH '\TV‘-FIT a¥):

Y- WeAe FOFH W vad Al QT AW/ HaAT A AT Yaeun svsd Jear| A
FHF 375 ReiE 11-05-2022 v o guigd Rels & /g & 33y @ & arell & f@es
THEHT &1 HA AR IR YT & v giRa B srar & B R 10-05-2022 Fr H cms
05.00 ot # forer FAR Getel AR eum vaw A segvar g @ew ARe A e el &
WHF Te & NS qaigedr s & a1 72 & drar @1 At AReror fHar ) AReor & g
TUROT A & Ic@elel &1 g1 TIT ITAT| Al R ATEAT P ISR B AT fARAT e e Hdw )
15 afFd g age dise A8 &1 GURYT Alglg A¢ &) WURET fAE F SewAa & aRe 99 i fawer o
qrT AT A T [T AU S @Y Tedid §1 3d I RY § & 3Ea e A g @0 3dy gad
F T A & TG ST FXeh HREHT Gof FT FN FIC FY YT 3Fd NG H qErdr FHA
A fagr & Aot | 9 Ra qe F e R HATA -39 SD- WA HUFRY @A vaH sffaA=
RISTT IR/ JoaThel i et 3dd A U i FEATIET F gAAS e HEEE FEGR! 69
IR & 1 HET PR IR T aRvg | 2, Rl e gamT Isa wgwer frer @
(3cR) I@IH| 3 WUS UT gAiad e Afew g afores fasmer wgen SD- @ AUFRT @ waA
Hfasiet fasmr eana/g| Ha) yfod- Rema aear 375 e 11/05/2022 Tefel UK Tl vad
HRI I g ZaRT Rirad ath #RTT deel W Aed 8 W REad W oE f 9 S e
qdr Agr gor F@eT o] S freraa & f@aver @ 3wy R 379 IPCT 21 MINES and MINERALS
(DEVELOPMENT AND REGULATION) Act 1957 &l 91T S WX or@ HorT & forasy gy asrer
5386/GGM & 3T 3fhd aret arer stusd) fSrem IREIH RS S T &1 ae X HHEIT Jifehd
T wear ¥ giud fRar S| 3 ASIAY SPO HAIRT 2705/GGM & @11 #HidhT STy T8Il g
TUH PP ATSF drol a[ITH SD- Amir Singh ASI PS Bhondsi GGM PP Maruti Kunj Date 25/01/2023 S 3oRI%d
g & ¥ 39Uy i 379, IPC 21 MINES AND MINERALS (DEVELOPMENT AND REGULATION)
ACT 1957 &l 9T AT X {GET gear 23 fédie 25.01.2023 &Ry 379, IPC 21 MINES AND MINERALS
(DEVELOPMENT AND REGULATION) ACT 1957 47T $itogaf, afeama &of {oieet fham St FIR & 93Tt
mmmmmmmmmmmmmﬁWﬁm
SRR ar Aeel fEee gfad 7Y 3 dedl datd Hiitear FAUTE IS 5386 & AN fAse ASI AR
fEE 206 gforw it ATl amar sftvser & o At o Al S W@ 1 g ATHAT ASIALTG 201 @
g & &t faRam I g

Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at Item No. 2.

(@ T FEEE ; gf IWEd TASR F T Taal § 0T S & e Jg §. 2 A oo
urT & dgd )

@ Registered the case and took up the investigation (FehI0T ot forar wmar A o & e for =)
[ or ()

) Directed (Name of L.O.) (ST 3f&FHY F71 A1) AMIR Rank (9&): Asst. SI (Assistant Sub-

SINGH [nspector)
No. (§.): 206 to take up the Investigation (1 SITg U= or@ # o= & fow fader far
) or (IT)

() Refused investiga;tion due to (3T & faro): or (& HRUT &R fFar 4

() Transferred to P.S. (YTe): District (Fre):
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Haryana Police (&R=mom Eﬁ'ﬂ')

LLF.-1 (Tga A STH-1)

on point of jurisdiction (@ afisR & FRoT

ETICIG)]

F.LR. read over to the complainant / informant, admitted to be correctly recorded and a copy given to
the complainant /informant, free of cost. (W‘E{ﬁ‘f / lﬁlﬂﬁa—d‘f Y aTUfAEY q¢ &7 g?ﬂ? =y,
& @t g8 AT AR v wrdt Frgpew fwEawar @ & )

R.O.A.C. (3MT.3T.T.HY.)

Signature of Officer in charge, Police Station

(UTET THIT & FEATER)

Name (ATH): Ajay Kumar
14. Signature / Thumb impression P Ay
of the complainant / informant Rank (9): 1 (Inspector)

(Rreraasdl | gaaredr &

FEATRR /30[8 &1 fevenmaT) No. (®.): Insp

15.  Date and time of dispatch to the court (3grera # dwor H1 FaATH IR wHY):
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hham“ed Road, P—wféryana- 1 22102, mdia

U
Latitude Longitude

28,3562 13" 77.104794°
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Unnamed Road, Haryana 122102, India

Latitude Longitude
28.35601° 77.105935°

Local 12:49:27 PM Altitude 13.49 meters
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122102, India
Latitude Long;tude

28.361844° 77.102978°
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Latitude Longitude

28.358773° 77.107085°

74




i ‘l .
!
w’?@']ﬁf/??»{ﬁ/%w |
T¥ell A3 -Wﬂ T F BT F] T IR |

B\ T RAH I /rwf./w a7 P ¢ f

_/, (GG
g e

9795 .J/M j-

Unnamed Road, Haryana 122102, India

Latitude Longitude
28.361901666666668° 77.10230333333334°
Local 02:10:01 PM Altitude 13.48 meters

GMT OR:40:'01 AN ARMAanAdayv 10 01 ONDD



©
N~

€202 10°'SZ ‘Aepsaupapn AV 9T:55:/0 LIND
SI919W Q'€ T SpNIIY Wd 9T:SZ:T10 |20

c66666666609¢0T LL oEEEEEEEEEBSR09E'8C
opnibuoT apniieT

elpu] 'z01zZT euelieH ‘peoy paweuun (O

-

dPW Sd9 ©)

[

i+~
. P -1..
T e .,
" = — S . gy R o S
o 7 T, : AT T
Yok X i 3 - i . ~Sa
$ ey -

e s



